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INTRODUCTION 

I, tbe Chairman of Estimates Committee baving been authorised by the 
Committee to submit the Report on their behalf, present this Seventy-ninth 
Report on the Ministry of Railways-Railway Purchases. 

2. The Committee took evidence of the representatives of the 
Ministry of Railways on 24 & 2S January, 1984. The Committee wish to 
express their thanks to the officers of the Ministry for placing before them 
the material and information which they desired in connection with the 
examination of the subject and giving evidence before the Committee. 

3. Tile Committee also wish to express their thanks to Shri ViC. 
Paranjpe,1!x-Director, Railway Stores, New Delhi and Shri L.D. Aggarwal, 
Chairman, Government Supply Standing Committee of Bharat Chamber of 
COJPlllerce, Calcutta, for giving evidence and makiD8 valuable suggestions 
to the Committee. 

4. The Committee also wish to express their thanks to all other 
Organisations/Institutions for furnishing memoranda on the subject to the 
Committee. 

5. The Report was considered and adopted by the Committee on 
10 April, 1984. 

6. For facility of reference and convenience. recommendations and 
observations of the Committee have been printed in thick type in the body 
of the Report, and have also been reproduced in a consolidated form in the 
Appendix to the Report. 

NEW DELHI; 

April1l, 1984 
Chaitra 23, 1906 (8) 

(v) 

BANSI LAL 

Chairman, 
Estimates Committee 



CHAPTER I 

ORGANISATION FOR RAILWAY PURCHASES 

A. Organisational Set up at Board Lt;I'el .. 
1.1 One of the important factors, contributing to the succeasful 

operation of the Indian Railways is procurement and timely supply of 
thousands of items of stores for their day to day requirement such as parts 
and fittings for locomotives, carriages and wagons, EMUs, materials and 
supplies required for signalling and telecommunication etc. and various other 
items like electric stores, engineering stores, rubber leather goods. paints, 
enamels, varnishes, crockery, cutlery, cloth, clothing, equipment. pctrolium 
products. stationery, raw materials, fuel, etc. etc. 

1.2 The total value of fuel materials, and supplies purcbase" by 
Railways has gone up from Rs. 486 crores in 1972-73 to Rs. 1,747 crorea in 
1981-82. Bulk of the purchases (47%} are made at Zonal Railwayslevel. 
27 per cent of the purchases are handled at Railway Board and the rest are 
made through DGS&D. The organisational set-up of the Railways for 
purposes of purchases can be viewed as a three tiers set up. 

(a) Railway Board is responsible for procure-ment of items centralised 
in the Board's office. such as axles, Special steel etc· 

(b) Zonal Railway Headquarters is responsible for procurement of all 
the items required by a Railway/Production Unit except tho .. 
reserved for centralised procurement through Railway Board or any 
other agency like DGS&D, Central Stationery Office, other 
Railways/Production Units etc and petty small value purchases 
made at Divisional/extra divisional/Depot officers' level. Even in 
the case of items centralised for procurement by different agencies. 
the Zonal Hd· Qrs. does all work relating to provisioning. fuads 
certification, follow-up etc., while the actual contracting is done by 
the central agency. 

(c) Procurement of small requirements and emergency within the 
powers delegated to them is done at Divisional/Extra-divisionall 
depot Officers' level. 

Organisation for procurement of Stores in Railway Board's offtcc is 
headed by the.Member (Mechanical) of the Railway Board with Director of 
Railway Stores supported by Additional Directors, Joint Directors aDd 
Deputy Directors. 
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1.3 While welcomin& the eatablishment of Indian Railway Stor .. 
Service. a non-official has in a Memorandum point9d out that transfer of 
work relating to procurement from stores Department to EnaineeriDI 
Department in 1979 h •• "resulted inslack.ening of bud&etar~ control, lack 
of moderating in~uence relultinl in hiah inventory." 

1.4 It h.as therefore beeD sugelted to the Committee int~r alia that, 
"a!1 pU,rchases of stores including, track items, machinery and plantl, ct •• 
must be made by the Stores/Materials Management Department and advalit-
~~ mllst be taken pf their expertise and coatrol in avoiding unneceslary ad 
unccono'mic PUfchases." 

1.5 On the questloD of deviations creeping into the procurement~ 
ctions. the Chairman, Railway Board stated during evidence that it ...... 
c.Ql'roc1J~tS9rnetiml! in 1979 ~he Member (Engineering) had suggested that 
to,s~ updeliver¥ of the .tflilCk maleri.d. this sh0uld be taken out from .the. 
h&llp,a of the ~res Organisation and be directly dealt with by the Eoginet.t--
i'li:Branch., Prior tQ;1979. the procedure was always that there was a tr. 
JU1CrialBuPPY ~ffiee..r ,attached to the Controller" gf Stor~s. He used to 
look after the interest of the Civil Eogincerini Department. 

11.6 The Cnairma1J, Jtailway Board added that "there has heeD •• 
specific deviation resqlting in t:he slacken'mg ofbudgetary control; we have 
been able to improve: on the budgetary I.:ontrol. We have set up a com-
mittee in each railway to go into this headed by one of the additional 'OM,. 
There has been a substantial improvement in the inventory compared to 
what it was about 10 years ago." He assured "I expect that with the rationa-
lisa.tion of the Civil Engineering Track Material Organisation, we will1te in 
a position to bring it back undtr the aegis of the 'Stores Department." ' 

l.7 With r~ard to machinery nnd plant he stated that this was a 
t.peciaJi&ed. item and there sb..."\uld b.:a separate cell for this. He informed 
the Committee that Railways were being asked to go into the rationalisation 
of production of various item<; in the shop., Thi~ being a highly speciali .. 
item. this 'Wo\1ld h:aveto continu.e\trJdcr ,thi~ organisation and Dot Storea. 

1.8 It has been suggested in a memorandum ~bmitted to the eo ... 
mittee that Stores Depot should be placed not under Member represcotina 
8 cmt~met T)epartmtont (Member Mechanical at present) but unc1cr the ex-
truSive',oharge of Menrl!Jer' Railway Boalld to be dcIigoated as Mea_ 
~St'Ores) 1ft anottl.er me1fim-Inawn '.ubmitted 10 the . Committee it b_ .. 
atated that: 



\iAt pNient there i. no 6trolll and hiak lowered machinery and 
authority at'tbe Railway Board ·level to. coordinate; and monitor 
purohases by the Zonal railways. Currently. the Director of Stor.s. 
Railway Board. who· enjoys more .or less the status of Controller 
of Stores of any Zonal Railway. is not .. uthoriscd, to do this. He 
is under the control of Member, Mechanical. The cxistiDg arrange-
ment does not seem to be satisfactory." 

Strengthening of the organisational set-up attht Railway Board Jovel 
*rough creation of the followina positions has been suglested : 

(i) Member, Materials mana&emeDt; an61 

OJ) Director Geural Stores. 

Aeoording to this suggestion while the Member. Matcrialt Management 
.e t"'Railway Board will be responsible for formulation of overall policies 
i. respect of procurement, purchase and payment for stores centrally pro-
_red, the Director General (Stores) in the Railway Board would work on 
.'lines of the OGSkD in the Union Ministry of Supply. in executing the 
poficies formulated. The following reasons have been adduced in support 
of ' the suggestions (i) Indian Railways have mer,cd as one of the largest 
purchasers of a wide variety of industrial products, with a total purchase 
ltill ofRs. 1,747 crore. during 1981-82. The ,ross traffic receipts during the 
_. yettr amounted to Ra. 3.538.24 crores. 

(ii) Jf-smaller orguni.ationa like Ordnal)ee Factories, ONGC etc. can 
.",e tuch an arrangement, there is. DO reason why a much biaer organi-
.upn lib that of Railways should DOt have this type of orsanisational set 
ap; 

1.9 As regards the Suotstion that the storel department should be 
,',lacecl UDder the exclusive charle of a separate Member, and not under the 
Member, Mechanical as at present lookina after theae functions, the Cbair-
•••• Railway Board expressed the followina view in this matter: 

"Today the portfolio of Stores is with the Member (Mechanical). 
You will be agreeing 'with me, that onoe All official becomes the 
Member of a Board he is above board. in the seniC that he does 
not· have any other thing to do. To my mind it would be 
.dvantageou& to continue hilll in' that portfolio which is also con-
c:orned with hi. work, in the ICJllCthat out of Ri. 1.747 crores 
.pent forstoRI, the MccbanAi Department is answerable to -fhore 
dau Aalf ofta tot.l. TJaereila drive te "'ria, d9wn el'~nditure on 
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stores by a proper analysis and by a proper husbandinB of the 
storcs to bring down the consumption of materials etc. who else 
can order better than the Mechanical Member and when he as 
himself purchasing half of that? No other person is more well 
versed than him. To my mind this aesessment has withstood the 
test of time." 

He added, however, that the existing arrangement could be improved by 
uPlrading the post of Director, Railway (Stores) to that of Adviser. 

1.10 When asked if there was any disadvantage to the Railways with 
t.e existing set up the representative of the Railway .Board stated: 

"Ordinarily, there should be no disadvantage. But we have alwaYI 
been having this thousht in the back of our mind that the large user 
is the Mechanical Department; and therefore a Member, Mechanical 
should have a say in the matter of procurement. That advantage 
we have lost. 

We are talking also thnt. t.he material requirement by the Railways 
be taken over from the DGS&O. Here also we are bringing in the 
concept that the muin user should have a say in the purchase of the 
material. 

It will be conflicting with that thought that if we have a totally 
independent man looking after the purchase his direct responsi-
bility for meeting the requirements may not be as inten~ as that of 
the largest user of the materials purchase. So, it could have some 
disadvantage, if the Member in charge of procurement is totally 
divorced from the interest~ of the User Department." 

1.11 When asked if it would not be better to have a separate depart-
ment to help purchase quality goods and to fix responsibility therefor, the 
representative of the Railway Board replied : 

"What you say is perfectly correct. There must be a separate 
department for procurement, Now. it is a question of who should 
control that department, whether it should be the Member 
(Mechanical) or whether a new Member should be brought in· But 
apart from all the merits and demerits, there is an under-current of 
departmental interests getting involved in some of these suggestions. 
Because of the organisation of the railways into· various separate 
departments, there is departmental rivalry, in that each department 
'You1d like to have the high post of a Member available to the 
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members of that service. Now, there is a continuous demand for 
a post 'of Member (Railway Stores) being creatrd and there is a 
continuous demand for the post of a Member for Electrification 
being created. But we have some sort of compactness in five 
Members. Now. regarding disaavantages in this system. they are 
not there to any great extent first because the Member (Mechani-
cal) has been in charge of the stores department since the interest 
of other departments had not suffered. Moreover, every purchase 
is processed through a tender committee where the representatives 
of stores, Finance and the user department arc present and only 
either recommend procurement proposals accepted. It is not 
accepteu by the Member alone but it passes through me, Member 
(Mechanical) and depending upon the value. it is finally accepted at 
the Minister's level." 

1.12 A representative of the Ministry of Railways informed the Committee, 
however. that the entire question of organisational structure was beinl 
examined by the Railway Reforms Commission who were working on the idea 
of increasing the number of Members, as according to them five Members 
were not adequate. One of the items they were stated to be considering was 
whether stores, projects etc. could be placed un'der a separate Member taking 
away these functions from the existing five Members. 

1.13. Tbe tot.1 ,..Iue of purcbases of Fuel Materials and supplle. by 
Railways ba. Irown from Rs. 486 crores in 1972-73 to Rs. 1747 crore.la 
1981-82. Tbe .. riety quantum and value of tbe Purchases call for a moderD. 
Iclenti8c andprofessfonal approacb. In tbls context, estabUshment of IIIdIaD 
Railway Stores Se"lce wa, a step in tbe rllbt direction. 

1.14 Tbe Committee, bowever, Bnd tbat In 1979 responslbtllty for track 
.. aterlal was traasferred from Stores Departmeat to tbe Engineering Depart-
ment. A Ron-ofticial has poiated out, in hi. Memorandum, tbat sucb deyla-
tloDl ~an resulted la "slackeainl of budletary control and Increa •• Ia 
inyeatory lenl." Cbairman Railway Board a.sured tbe Committee In eyld.ace 
tbat transrer or this work from Stores to EDglneerlal Department was DOt a 
........ aeat feature and tbat "witb tbe radoDaUsatioD of tbe CiYiI Eaaineerial 
Track Material Orlanisatlon, it will be possible to briDl this item of wOl'k 
under tbe aeal' of tbe Railway Stores Department. Tbe Committee reco .. 
.. ead tbat tbls cba .. e over .. ay be completed soon. 

1.1! At present the purcba. of stores and materials at tbe Board level 
Is belallooked after by Member (MechaDical). DefendJng tbls arranl_t. 
Chairmaa Railway Board pleaded In erideDce tbat a aser DepartmeDt 0lIl11' 
to ItaYe a .ay in tbe matter of stores and materials. H. wa. preparH to 
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-..racle the POlt of Director (Stores} to the le,el of Adylser but sa. • • 
• ,uM •. jabBylog a Member Stores. 

1.16. The Committee feel that consideriaa the crowth in tbe yol ... 
of railway purchases, ungradatiGn of the post of Director (Stores) wou" Ht 

. do. There sbould be Member (Stores) at tbe Board level to head the St .... 
Oraanisation in Railways and to profjde leadership & guidance. I. fact 
when mucb smaller organlsltious like Ordnance Factories aod ONGC •• 
bave such an arrangelDent tbere is no valid reason why tbe Railwaya wit .... 
purchase bill of Rs. 1747 crores should not bave a full HedKed Me." 
iocharge of tbis function. In fad, tbe Committee understand tbat Rail"a,. 
Reforms Committee are already thinking more or less on the lame II •••. 
Tile Committee, tberefore, urge tbat tbis matter may be studied by th 
MIDlstry of Railways in deptb to see If ioductlon of Member (Stord) at th 
Board level would bring about greater economy and efficiency in tile Rall.a, 
,arcbases in parlicular and Stores.manasement in leneral. 

B. Regionaiisation of Railway Purchases 

1.17 It has been suggested in a memorandum that whlJe purchaH 
organisation in the Railway .. Board should be strengthened to additionaUy 
make purchases from the public sector undertakings, like JOe, MMTC direct 
and not through DaS&D as at present, regiona.\ central purchaSe or.ani •• 
tiGDS should be set up at Bombay. Calcutta. New Delhi and Madras to make 
bulk procurement of selected high value items of annual usage value over 
RoS. 5 lakhs for the region. In addition, they could deal with procuremtllt, 
ef.lected high value items of annual usage value over Rs. 5 lakba Sor 
the region. In addition, they could deal with procuremeDt of a few ~. 
nated items on all Railway basis. 

1.18 It has been added that zonal Railways may continue to ~ 
Jlonnal purchase of other items required by them and may also be_ .. 
powers of emeraency purchases of these ccntraliied items as 'in the ~.f 
DOS " D items. 

1.19 On the question of regionalisation of purchases the C1t&inHa. 
, ltailway stated, during evidence that: 

"We cannot more agree with the Committee'S viewth.at It'lli.a' 
Central Purchase Organisation will go a long way in he)pia. 
lb ... This suggestion is worth following and we will try and .. 
into this in a very great detail to bring it in as quiMly U 
pos!lible." 
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He adaed. howe'rer, th:rt : 

"w.hilewc appreciate that this would perhaps be a st~ in the riaht 
direction, I visualise alightly difficrently from what has beea 
menitoned in the regiowisation of purchase. I would say that ,if 
regionalisation ill to oover 2 or 3 railways and purchase of stOHl ·ia. 
that area, it is acceptable. But it is to cover certain materials of th8 
Indian Railways to be purchased in that region. that would lead to 
lot of heart burning to suppliers. With regard to regionalisation 
we can have the headquarters at Cllkutta. ~bdrall. Bombay and 
Delhi. Calcutta regional committee will look after tbe Eastern 
Railway, South-eastern Railway and North . Frontier Railway, 
Madras region wc5u14100k after, I ICF, Wheel and Axle Plant and 
Southern Railway. Bombay region would look after Central 
Railway. Wester~ Railway, 'and South Central Railway. And the 
Delhi region will look after Northern RailwilY and North-eastern 
Railway.'l 

. Spelling out the advantag~s accruing from regionalisation of railway 
""rehases the Chairman. Railway Board added; 

"This, to my mind. would also be a very good step for meeting the 
availability and also making it available from rationalised and 
common prices. It is specifically a point to note that at the same 
place when their arc different headquarters of different railways. they 
have to pay different price f.or the same item. But with this regional 
commttee, this would be sorted out because there would be re-
presentatives of each Railway on that committee. They would club 
together the requirements of their Railways. There should be no 
difficulty in obtaining common prices and distributing those items 
directly from those areas to the various depots inste,;d of thro. 
another depot. This witt also bring down the cost of freight alld 
total handling. J certainly contribute to the idea that regionltli-
sation and setting up the regional corn'mittees for purchase <1f twe 
or three Railways at a time is a step in the right direction." 

1·20 In another memorandum cen1rulisution of purchase of common 
items of different railways which account for nearly 60-6.5% of the total 'Value 
or stores procured annnually has been suggested to the Committee. Consi-
derin, the aggregate value ofpurcbases by all the zooal Railways and pro-
4.uction Units taken together working out to Rs. 2000 crores a year it has 
~ uIU"d that centralisarion ()f pu'r.chases would ensure wider partiei-
~ in 'ptMhase prognml1'De by 'manufacturers andsDppUefs. competitive: 
_derin" MlUPed ,upply at Of>mpetitive ratlCs. uniformity in purchase.peIicy 
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and procedure and economies. It has been pointed out that the apprehension 
of shortage is more in case of decentralised purchase where suppliers are 
fewer in number and in the case of centralised purchase the Railways can take 
advantage of supplies drawn from different parts of the country. The econo-
mic size in requirement of sopbisticated item.8 might encourage indigenous 
production not otherwise feasible. Again the difficulties at times experienced 
by NE, NEF, and SC Railways can also be eliminated through centralised 
purchase. 

The Chairman, Railway Board stated in this connection that: 

"Regionalisation of stores will also lead to part Centralisation of 
purchases which will give benefit to various railways. The only 
exception will be Diesel Locomotive Works at Varanasi and C.L.W. 
at Chittaranjan. As far as these two organisations are concerned, 
CLW already.maintain its Controller of Stores office in Calcutta. 
We can ask them also to join hands in the regional committee to 
suit our requirements and to get better prices because a large; 
number of locomotives in t.he Eastern Railway and South-eastern 
Railway are electric driven. With regard to D.L.W., it has to 
continue with the separate existence because quite a lot of diesel 
components required by the various Railways are also channelised 
through DLW which is the Central agency to purchase especially. 
imported components. 

Quite a few problems which are existing at present should come 
down and we are expecting quite competitive quotations from the 
regional manufactures and it will give boost to the industries in the 
region." 

1.11 Under the existing arrangements, different zonal railways some-
times pay different prJces for the same item. :The Committee therefore 
recommend tbat in place of tbe zonal level purcbases a system of reglonalfsa-
tlon of railways purcbases tbrough Regional purchases Committees with 
headquarters at Calcutta, Madras, Bombay, and Delbi, may be evolved aDd 
introduced early to ensure better availabUity of stores at competitive and 
common prices. Tbe demands of the Railways failing in tbese regions could 
be, clubbed togetber to elicit advantages acroine from bulking of requirement. 
Tbe Committee feel that such a system could go a I~n& way in encouragiDg 
development of industries in the regions. 

e. Stores Organisat~on at DMsional Local Lel'e/s 

1.22 With a view to improving the stores organisation at Divisional 
level, it has been suggested to the Committee in a memorandum that onzopal 
llailways, there is need to set up proper divisional stores organisatioll to 
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100\ after receipt and distribution of stores besides controlling and checkina 
the divisional 'requirements. 

1.23 In this regard the Chairman, Railway .Board observed during 
evidence that already a start had been made in so far as a post of ExecutiVe 
Al8istant had been given to the Divisional Rnilway Manager. With a view 
to ensure that whoever operates as Stores Officer, he should be cQlll'n)UG to 
all departments whether it was electrical, civil engineering, mechanjca!~S~aI 
and tele-communication or medical. a common post had been giveu'~t)' 
under the Divisional Railway Manager. The Executive Assistant w .. i~r: .. 
of stores, He informed the Committee that it had also been ~ 
mentioned that at the div:sionallevel monthly meetings would bIe hoItf by the 
Divisional Manager alongwith the Executiv~ Assistant and the Consumer 
Deptt. The Consumer Deptt. would bring forth their specific susaeaiioDs 
with regard to particular items of stores which would be taken note of and 
acted upon. 

1.24 It has been suggested to the Committee that a certain tln01Utt"''Of' 
decentralisation of purchases was called for at the sheds level. wen. The 
indents for spares originate from the sheds maintaining locomotiws. These 
sbeds should be empowered to purchase their' own mainteQAnce spafOS upta 
a specified amount. it has been reported that even for a smaU alDOWlt, of 
Rs. 5,000/- the matters are processed by the Office of the ControUer of Sto'res 
which is situated as far way as 600 Kms. from the shCds. Such order of thin&, 
necessarily involves waste of time and energy all round. 

1.25 In this connection, the Chairman Railway Board stated that each 
divisional officer had got a limited amount of-powers. Whenever that limited 
amount of powers had to be utili~d. they could always draw upon the 
Divisional Railway Manager's powers of purchase which they were doing but 
the main problem, in his opinion was, not that. He explained that IIIOSt of 
these divisional headquarters and most of these major sheds and depots were 
located at places which were nowhere near a market and boooc the market 
being at distallt places likc Bombay, Calcutta. Delhi, Madras. Banplore, etc .• 
necessarily the division had to send a team to those places because loCal 
purchases powers were such that they had to call quotations from 3-4 
suppliers of that area and then decide on the spot. So, instead of these 
constant meetings. it was perhaps more in the fitness of things that those 
regional committees were set up at places where these stores were availltble 
viz. Bombay, Delhi. Calcutta, Madras etc. Then they could be in a better 
position to see thAt the Store" were supplied directly to the depots, 

1.16 Proper divisional stores oraanisatlon to' look alter reeei,~ p' 
dlatrilnttlon of stores at tbe leeal level, II haperad" for .accaRal ope ....... 
III RaHways and detenes to be liYeli due fmportaaee~ 10 a ~dal mellO· 
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randum .ttentioa of the ComMittee "as been drawn to the need for adequate 
organisational set up at divisional leYeI to look after receipt and dlstrlbutio. 
of stores besides controlling and checking tbe divisional r('quirrments. The 
Committee hue been Informed tb.t some initiative e.g. creation of tbe POlt 
of .n Executive Assistant COM .. on to.1I departments and directly under tb. 
Divisional Manager bave alreally been t.ken in tbis direction. The Committ" 
hope that the divisional stores erEanisation weul,. be placed on a sound footlnl. 

] .27 It has been reprf'§ented to the Committee, however, that fery 
little purchasing power~ are Ifallable at the shed le,el and even for pprcb .... 
of a small amount of lb. 5000/- the matter has got to be procfssetl I. tile 
Office of the Controller of Storn whicb iii somrtimes "ituated at a dist.ace 
of 5IIy 600 Kms. M.rket!'! are .Iso located .t distant places. The Ch.ir ..... 
Railway Board during evidence expressed the hope that wben the propole" 
~eaionll Committees are set .,.t place, where litores were avan.ble \'iz. 
Bombay, Delhi, C.lcutta. M •• ru etc. it would be possible to make 8upplirs 
tllrect to the sheds depots. Tile Committee however feel that adequ.te ,ower 
.hould be delea_ted to liheds/I.cal lenls to enable thrm to meet their day t. 
oy requirements. 

D. Purchase Agmcie.~ 

1.28 The main a&encies through which stores are procured hy tke 
rnd~a~ R'ni1ways are: 

1.29 

(u) Director General. Supplies &. Di~posals 
(b) Railway Board 

(c) Individual Zon .. L Railways' and the Production Units' OWI\ 
purchase set·up. 

The tot,ll value of purchase m:.de by Railways during each of the 
Ialit 10 years i.e. from 1972-73 to 1981-82 and the share of eal:h of the three 
a,encies.was .:s follows: 

VALUE OF PURCHASES 
" ... --.~.- .. ---. --'-'--"------._-- ---.---.------~ 

Year Material Fuel Total Deptt. Railway Zon",1 
& of Board Railways 

Supplies Supply 

(Rs. crores) 0/ 0; 0/ 
/n /0 10 

1972· 73 378 108 486 28 28 44 
1973-74 404 103 507 29 23 48 
1974-75 470 122 592 32 21 47 
1975-76 604 172 776 40 15 45 
1976-77 567 197 164 32 28 40 
1977-73 5-25 207 732 2S 26 4' 197879 573 .207 780 24 26 50 
J979-8() 721 234 1005 21 28 51 
1980-81 994 383 1377 24 27 49 
1981·82 1224 523 1747 27 27 46 
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t.3O DGS&D purchases on behalf of the Railways aU items except 
those which are peculiar to Railway!> or where the individual requirement is 
of low value i e. b-dow Rs. I lakh Purchases made through DGS&U con-
stitute 27 percent of total Railwa.y purchases. 

It has been pointed out in a memorandUtn that: 

"This mrangemenl has led to dual' respon~ibility and has been 
responsible for failure to fix responsibility in cases where shortage 
have occurred at different levels. The fir!t and the mo!tt impor-
tant change the Railways, therefore, is to do away with this dual 
responsibility and to put the entire purchase of railway stores in 
the hands of the Railways themselves. Recommendation to this 
effect has been made several times by the various Committees 
which have been appointed to stremaline Store Purchases but for 
some reason this important recommendation has not been 
implemented so far. In my opinion this is a basic change which 
must be made in order to ensure that the divided responsibility 
does not come in the way of achievement of Railways target'!." 

1.31 An ex-Director of stores has expressed the.view that "the bulk-
in, of DO helps; it help" the industry; it helps the railways also. The 
pricing is arranged by them. The only difficulty is the lead time by them for 
their indent. You have to send indent practically a year or 18 months in 
advance. If you start placing an indent Ii mqnths in advance for 12 
months contract period, the estimates are not that accurate. And some 
variations taking place <luring the intervening period does not get correct," 

The Chairman Railway Board ~tated during evidence in this connection 
that: 

"Out of Rs. 450 crores, Rs. 327 crores represent fuel oil and about 
Rs. 16 crores paint. We feel that positively we can straightl'way 
take over this purchase of f.uel and paint from the DGS&D. 
There will be no difficulty. We can perhaps save about Rs. Ii 
crores which we pay for doin& this." 

He added: 

"We con~ider that there is no formidable problem or difficulty 
for the Railways to take over residuary purchases especially 
when ~ost of them pertain to public .ector undertakings like 
I.O.C.. The point is very well taken that pe~haps the DOS&D 
.ay not have a total appreciation of the havoc that is caused 



12 

due to the delay in supply of materials to the various depots of 
the Railways. The contention has always been that there are 
m811y other Ministries and many sectors which are purchasing 
the same material and therefore to take care of run-away of 
prices or price variation, it should be channelised through the' 
DGS&D. While that may have existed in the past when th~re 
was proliferation of oil companies, today it does not exist. Most 
of the purchases are .major purchases and heavy purchases whieh 
have bet!n getting from muny public sector' undertakings. The 
railways had taken over three-fourths of the purchases. There 
is no difficulty in taking over the remaining. The question of 
dual responsibility therefore, should not arise, if the purchases are 
completely done by the railways." 

1.32 With regard to advantage accruing from -bull<:ing of demand 
the Chairman Railway Board observed that while bulking did help, the lead 
time under the aegis of the DGS&D was much higher than if the Railway 
Stores directly purchased these items. He added that: 

"The lead time, I am sure, will certainly come down. The 
railway has to do the work." 

As regards pricing, the C.hairman, Railway Board observed that: 

"It is always. open eVen now where railways bulk purchases are 
made, especially where public sector orgaoisa.tions are involm, 
like BHEL etc., that we have to·go to' the Bureau of Industrial 
Costs and Pricing and we get the prices and we agree with the 
public sector undertaking with regard ,to giving ·them the Price as 
suggested by the Bureau. That should not create any further 
problem just because DGS&D is not doing the purchase." 

1.33 The Chairman, Railway Board assured that -since Railway was 
already doing two-thirds of this job no elaborate machinery would have to 
be created for taking over of the remaining one-third work. That should 
not give any sl*ific difficulty to the Railways and with minimal staff, it 
should be possible. 

1.34 A non-official pointed ·out in his Memorandum that a lot of 
complaints had been received regarding the fWlctionipg of the inspection 
mechanism-RITES-who do not have regular c~idre of inspectors. n.ey 
are people taken from the Railway Workshops etc. on deputation and have 
no particular knowledge of inspection and are tr~ined for the job. 



fntbis fellrd (he' Ch~irman,RaJlway Board stated thkt the in-
·,pection persoDBel in 'lUTES 'had . bleen laken from the' railway wo'rkShopa 
, and were therefore quaUfied toi!lspect railway material. They were in the 
'bow of the specificati6ns to which the' material shOuld conform. Further 
that as tOft$umers they would be more conscious of the quality. . He cOn-
C(C!~, however. that: 

"With r~ga[d to people taken from the railway workshop on 
deputation for doing the work of IBspector i (;ertainly lOme of the 
pj:rsons, selected, lack certain capabilities with. regard to later 
and modern techniques in inspection which we calI non-destruc-
tive test!l.111~~tbiilplilEe that. ,·For' that, the point is well taken. 
We are now insisting that such of those RITES Inspectors who 
'ltaille to do ~peoific· work involving· inspection 'with. the 'use of 
Oama Ray equipment must be' trained by comptteftt-ttMlIibg 
e&tablishment with -BHEL or Defence Units 80 ,that theY09m. up 
to the leve1.s of iospeotion which we expeQ\ along with use of 
·modern teoft801ogy .. Otherwise., for Nt6uahlimensioDal check, 
qaality check composition etc. the railways and the RITES also 
~e.advaMase of ther~ilw.ays' .. ohomists.and lBetallurgists·wiRgs." 

He added: 

"With regard 1;0 the men being drawn' ·from the Railway,-'1kre i. 
no difficulty ~ause they are also the ultimate uSeNirtf they 
know much about it than anybody else. 

, 1.35 Tbe Commlttee,lf!n!l tbat at present '*If 17% of the p ...... for 
lltilI"ay. are belDg madettaroulb DGS&D. Ouf:Of RI. 450 cro,.'fNtItb of 
Jluiliba.e~ made througb ;'DGSAD. R.. 327 ClIOrerl are stated t .... Dt 
lUI 011 aDd Rs. 16 crores;PDt.. Chairman, RallWay Board iDdicaUd:6rlol 
OMence "1'1'& can straigbt·ittway take OYer 'bis.-rc,.a.e of fu........,.iDt • 

. lora DGSAD. -T.JaiSy---M - 'I,buted-.w.ld r.ewlt-- i. a . MMI ef- ai;-li 
~r91~ "q~""IJ t •• tbe J:aU"ays. w"lcbbad to be paid to .DGSAD 10' 410181 

., . ftlm~t IIJ9tb.iDe as all that DGSA 0 is to do Is to purchase ,tbe fuel 011 from 
. l(,)c. ~ ' .... chll.e of tbit. Ite ... i. ei,e. to .tbe Railway., tbey· caD par ... 

, .~,.ir~tly.f,O"'. tbe Joe iDstead, of.tbrougb DGSAD. It bas allO beeD 
I .,~"pqr*e4t~t"u.t:chJse. tlJaIQa'" DGSAD eatail a lead time ef as ••• ya.18 
... ~o,.~. ; Tb,re.~ .. ~ suJ),stantJal reduction of the Ie" "me If tbe ,urcllase 

. of .!Jl"c~ .i~em., ar.e ,lqltde directly. Moreover the Committee feel tbat ••• lItJ 
""p~c"tiODS ofjlalhways ~ould ,not be better looked after tbaa throueh tllelr 
CJW1-'.p~r~~De~ .p,d.ally 1'I'bea Railways "."e., developed tbe aecesslU'Y .x.pertlse 

. f~t .t.,~e$.,'DlRectJOD iO lU)SO •• d -lUTES. The Committee th.refor. 
rete.mend that in order to reduce lead in procurement of Stor .. for raU".y. 
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Ind to ensure quality speci6cations tbe function of raUway ,urchaael at 
present being done through DGS&D may be taken over by tbe Sall"ays in 
due course of time in a phased manner. To begin with purcbases of Fuel Oil 
aDd Paints may be taken over by Railways froOi DGS&D and for tlais 
purpose matter may' be taken up with the Ministry of SliPpUes. The 
Committee are of the view tbat tbere is scope and the Railways do recoenise 
tbe need, to train up people in RITES in modern inspection techniques so 
tbat the disadvantages resulting from the non· availability of DGS&D expertise 
after purchases have been taken over could be made up by tbe expertlse 
developed in the Railways' own set up. The Railways should take up 
measures to develop inspection expertise to match their requirements. 

E. Import content of Railway Purchases 

1.36 Import content of the Railway 'Purchases since 1972-73 had been 
as follow.s :-

Year 

1972-73 
1973-74 
1974-75 
1975-76 
1976-77 
1977-78 
1978-79 
1979-80 
1980-81 
1981-82 
1982·83 

Total Purchases 
Rs. (in crores) 

486 
507 
592 
776 
764 
732 
720 

1005 
1377 
1747 
1928 

Value of imports 
(Rs. in crores) 

60 
60 
63 

.• 3 
50 
44 
44 
75 

144 
152 
144 

Imports 
Percentage of 
total purchases 

12.3 
11.8 
10.6 
8.1 
6.5 
6.0 
5.6 
7..S 

10.S 
8.7 
.7·5 

1.37 The Ministry of Railways have claimed that with elaborate 
measures towards reducing the import content in Railway Purchases, they 
have been able to achieve considerable success in this regard at'ld imports are 
now limited only to certain raw materials, proprietory items and other 'hard 
core' items. The manufacture of such specialised items calls for sophisticated 
manufacturing techniques, high capital investment and foreign collaboration 
in most cases. Due to limited off·take of these items by the railways, not 
many units in private/public sector are keen to take up their indigenous 
manufacture. Examples of such items are turbo chargers and their spares, 
crankshafts, trimetal bearings, governors, pistons, pistonrings special type of 
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steel (Corton), wheels and axles etc· Efforts continue to be made to attract 
entr~preneurs, as a.\so public sector units to take up their indigenisation. 

In this connection, ifhas been represented on behalf of a Chamber of 
COD'lrt1C1'Ce that";-

" ...... It is very much necessary that Ruilways shuld have an ancil .. 
lary approach. If they are importing a particular quantity of 
items per annum and for the same if somebody is setting up an . 
industry, it can be termt=d as 'ancillary'. Basically the apr09ch 
has to be ancillary, and once the capacity is established, the 
Railway, should assure them (If the market. If this approach of 
ancillary does not come up, the items which ore on the import list 
will remain on the import list for 20 years," 

1.38 Explaining the reasons for upward swing in import content of 
railway purchases from 1979-80 onwards. The Chairman, Railway Board 
stated that upward trend was due to price rise He pointed out that distress 
purchases had to be resorted to as indigenous industry had failed to make 
up the shortfall in production. This was stated to be one reasons for.fl.uctua-
tions in imports on year to year basis. In addition, it was also pointed out 
that it could not be rigidly ensured that only one year's requirement was 
imported in a year. Some fluctuation in imporl content would accrue on 
this account. 

1.39 The Committee wanted to know if an ancillary approach in the 
matter could produce results. The Chairman, Railway Board stated :-. 

"The Ministry of Railways do feel that ancillary approllchin the 
matter could produce results and vendors for import substi-
tutions should b:! encouraged· The Railways offer special 
incentives to those people who come forward for development of 
such items ...... " 

1.40 The Committee enquired why like public sector undertakinlS 
Railway Ministry could n'ot accept such units us were prepared to take up 
import 5ubstitution as ancillary units. The representative of the Railway 
Ministry stated that this suggestion had legal implications. He assured that 
it would be examined. 

1.41 The import content of Railway Purchases bas shot up from Rs. 75 
erores (7.5 per cent of total purchases) in 1979-80 to Rs. 144 crore. (10.5 
per ceat of total parch.ses) fa 1980-81. In the subsequeat year i.e. 1981-12 
the value of import inueased to Rs, 152 crores thoug~ la terms of 
percentage It was less by 1.75 per cent. The import content, however, came 
.sown to Rs. 144 crores (7.5 per ~ent of total purchases) in 1982-83. A 
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Chamber of Commerce has urged that if the Railways adopt aadJlary 
approach, it should be possible to reduce tbe import bill. The Committee 
understand tbat some of public sector enterprises have already set up andlla.., 
ulilts. .The Committee recommend that if au)' unit-evinces iuterest in taking 
up manufacture of items wbich are being imported by Railway. at p&:eaenlt 
it should be treated as an ancillary unit and assured of market. The 
ComIIIittee ban ellerY hope ·that adoption of- ancUlarr.,pro*ch would bel, 
IntligenilJatiOJl and encolII'age impolllflUbstitutioa.· 



'CHAPTER II 

;. 'fENDER .SYS'tEMS 

A. Open TDlMr System 

2.1 . The basic principle underlying procurement on the Iodia,n..Rail-
,lwa.ysisthat of acceptance of the "lowest .8CCq)table offer" froD;l.-monst 

competitive bidders, cx<:cptions boiD& single tender purchases pf low value 
items and the proprietory anicle purchases. In the m.atter of pQlicy on 
pr~urement, Ministry of. Rl\.ilways ar4genera!!Y auided by, tho policies 
.framed by the Ministry of Supply . 

. FoHowing types of tenders' aM prevalent on the Railways : 

Tender System 

1. Advertised/commonly known 
as Open Tender 

2 .. Global Tender 
3: Spl. limited tender 
4- ,Bulletin tender 
S; . Single teJltder 

B. Open'l'tnders 

Value of Purchases 
fot whiCh'1lscd 

AboVe Rs. I.' lakh 

. for imports 
upto Rs. J.(Halchs 
upto Rs. 1.0 lakhs 
.upto RI. 0.10 laths 

2.2 It has been pointed out in a memorandum that: 

;'~Open tender system is time consuming and lengthy process 
because it involves screening of tenders' submitted, their tabtdation 
and vetting of rates by the Accounts so tabulated etc. Besides, 
due to latc publication of open tenders in many instances, the 
time available for submitting quotations becomes insufficient and 
response against such tenders also becomes poor. In case of 
new bidders, capacity examination often creates a serious problem. 
What is more disappointing is that the limit for open tendering 
has been kept for purchases exceeding Rs. .1 lakh only and this 
amount is much too low in the present context of hike in costs 
and price~," 

It has, therefore, been suggested that open tenders may be resorted to 
ordy for purchases cltoeeding Rs. 'Hakhs in place of Rs.' flakh as at present. 

17 
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2·3 Reacting to the aforesaid suggestion of a non-official, the Chairman. 
Railway Board conceded dU1'ing evidence that open tender system did in-
volve the problem of the types mentioned. It should be said that it was. 
preferable to resort to limited tender for as many purchases as possible but he 
expressed the view that limited tender also suffered from a serious handicap 
where the new bidders could not come in and hence it kept out new manu-
facturers of proven quality to come in because of the limited tender system. 
The rates obtuining against the open tender were likely 10 be lower than 
those against the limited tender. He added. however, that the restricted 
purchases through the limited tenders had to be commensurate with the 
organised market research. market intelligence vendor development functions 
etc in that organisation. In his view under the present set up it was not 
considered feasible to substantiwlIy enhance the value limit for calling of 
open tenders. But for specific items where only limited forms were available 
or where the items were meant for safety, limited tender were issued regard-
less of the ~alue because safety was primary criteria. 

2·4 A point was raised dllring evidcnce regarding the necessity of hav-
iog the open tender system at aU when Railways had effective and efficient 
machinery fo,r quality control testing. Even in open tender system apart 
from submitting a quotation a sample had also to be submitted and if the 
sample did not conform to ~he I'>tandards prescribed by Railways it could be 
rejected evep though material was not sub-standard. The Chairman. 
Railway Board pointed to the danger that in open tender. the supplier may 
not actually have the acquired manufacturing facility and may have bought 
the sample from others. The Financial Commissioner added that on the 
other hand in the limited tender system thcfe was the danger of proven 
suppliers forming rings. and quoting monopoly prices. It was explained further 
that unless a minimum order was given which could be a break even point 
for them for a viable quantity or which gClve them a minimum profit margin, 
they could resort to short cuts in manufacture. 

2·5 It has been represented to the Committee further that: 

.. Now, as far as open tender is com:erned the ~y~tem is that it 
first goes to the Press nnd when the railways send it to the Press 
they keep a mar~in of sixty days. Although the real intention is 
to get competitive quotation the purpose gets defeated as suffiCient 
time duration is not available ... The ideal thing would be that 
since there are DA VP approved advertising agencies they should 
be involved and clear 45 days are given to the tenderer." 

2.6 On the question of involving DA VP in the publication of tenders 
and allowing clear 45 days to the tenderer the Chairman. Railway Board 
observed: 
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". . '. the suggestion prima facie is very reasonable, that it Can 
be done through DAVP. But we will have to go into the further 
ramifications of this as to whether there are any complications. 
It should in our intention to give clearly 45 days to the tenderer 
so that there can be maximum and correct response to our 
tenders ... 

2.7 The Committee agree that a judicious approacb bas to be adoptbd 
betWeen calling upon tenders and limited tentlers while open tender syst.m. 
ensures competitive bidding, the limited tender system shuts out new manu-
facturers. Quite often bidders in the limited tender system form rines and 
dictate tbeir own price. So far as Railways are concerned urgency and safety 
are the main criteria for arriving at sucb decisions. Ho"ever the Committee 
are strongly of the view that where decision to ~all open tenders is taken it 
sbould be ensured that a minimum of clear '45 days are given to the tenders so 
that maximum and correct response is anilable to tbe tenders issued by 
the Railways. The Committee rec.ommend that the Railway Board should 
examine w~.ether it would not be of advalltage to utilise the services of 
tbe DAVP approved publication agencies to ensure timely publication of. 
tbe tenders. 

C. Limited Tender System 

2·8 It has been stated in a memorandum that: 

"Purchases through limited tenders are generally made by sending 
t~nder enquiries to only such parties who in the opinion of the 
Purchase Officer, will be in a position to deliver the goods in 
time, being regular manufacturers of the items required. In case of 
such tendering. the question of showing favouritism or ring for-
mation cannot be ruled out altogether. This method may be 
adopted for itel1lll to be procured as per drawings/specifications 
and of items of peculiar nature". 

2.9 It has been further suggested that the tenderiD, in such cases should 
be broad-based to cover as many suppliers as possible and that for this 
purpose services of different Chambers of Commerce and Industrial Associa-
tions should be availed of in locating sources of supply of equipment and 
stores especially those in short supply. 

2.10 The Chairman. Railway Board explained during evidence that 
"the Ministry of Railways agree that limited tender should be broad-based. 
They do not. however, agree that services of different Chambers of 
Commerce and Industrial associations should be availed of formally indi-
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catiD& sources df'NPPIY~ It mayor' may not be 'correct' because' some of 
them'lnay not,be memberuLnd!We want to nraket'itreaJly broad.-k8dl". 

He added that indMdual, enquiries were made. Individual ·indtlstries 
eithor directly-or, throu., State Development Corporation or through the 
Chambers of Commerce were already free to approch the Railways for 
registration as suppliers of items of their interest. 

He stateci further thaHhe list . of approved suppliers is formu1a:ted based 
on the firms registered with the Railways, developed through trial orders, 
apJ'(Qved by centralised agencies like RDSO, CLW. DLW. DOS&D etc. These ... 
lists were up·d.ated from time to time depending on the performance ,of the . 
suppliers and the currency of their reg:stration. 

2. 11 When asked if'the Mihistt'y had examined to see whether adequate' 
prdportlon of units were regtsteredwiththe 'Railways,' the Chairman:' 
RaltWrly Bohrd stated thatsuch' Ii'study had not been carried out and 'WOtl.1'd" , ' 
be a't>att Of the Jrtllt1cet' research 'function. ' 'He agreed' :that' sucb a system ., 
shdMc!m~et up by 'the rail"'ays. 

The Committee were informed during evidence that there was no form.l.'~' 
liaison presently. However, under the single point registration scheme. firma 
registered with the NSIC enjoyed' automaticprivile&,es in the purchase pro-
grammes of the railways. 

2'.12 A Chamber of Commerce has represented to the Committee that 
"theJTe:werc"earlier'conaWtative -Committees in Railways,but thelSame have 
noW' i been· dise;olvcd; Such type of Committees should be there at the 
nationIrl1and'Statl:lltvets.· These Committee!! play avery uscfuI:rolO". 

The ChairmaD. Railway Board stated that ;-

"Tht ,point aeeds to be c;hecked up.. InoidentaUy,it is pointed 
out that RRC have also recommeaded·.formaUy orgaDisiog certain 
functions like market research. market intelligence. vendor 
developmClBt'ltro.'" OrgatDsatiol1 ' of, these functions-will pan'the 
way for jmpl~j the :sugpationa made." 

1.13, The Committee recoml1leDCl tbaUJmited tealler .system OD .Rail.a,. 
should Ite made 'as broad-based as possible 10 as to copter the ·teadeaq 
amonl the suppliers towards rinl-formatlon uoder the limited tender systeJD 
aod'_rMlaonopolilltic'pric:es. .In lblS' coDllC'dion,. the Committee aader-
stadi ...... , ,lIc).istudy' hal' beeD· .carrieal Gut at . aoy tIme to 4lee if ad .... te .• 
propordon ,of supplieJ'l 111'. reaistered with Railways for suptly of .... iOlls ~~ 
items. . This ·,.tl· to lIeed for .. formal· orp"ion .f tbe market re.~ '"' 



21 

lD.rk ............... ...,~ .. tlat -,ItJId,,4eYelopment...,.t~IILQIl.R.l""', 
•• recommeaded by tbe R.iI"ay Reforms Committee. The CommlttM 
ftc ......... ' tllat: 811C~ '.ltudl .. _ouW: ,fro. ,...~ .arts« lie ..... ...... 

of tile ,areb.se meebanism. Limited teDeler .ystem eoalel7 ......... e ,laeM 
oa • more .table aad fair footlal. 

2.14 ~rticlet"ef proprietory,naturo~,pur8ascd An an,c,.nder_it 
agaittSt J1roprietM'y ~rUfiCa1U'i'saed!by"-c ooDlltMie,deilartJaeatu 

The volume of purchases made by the Indian Railways and the pro-
duMDlunits: ia' tM lest~ 1, yeaa..on prq,ric1Q ry basis is liven gelow r-

Ycar .. 

1980-81 
1981..s2 

Total,,, 
PurchaSes 

1377 
1747 

Purchases on 
PAe' (A'PP.""Tahlc), 

31.14 
27.53 

(Valut. in ,Crorc ,0/ R.I.) .', 
PAC purchases 

% oft..,tal· 

2.26% 
1.58% 

2.10 It has been represcnted to the Committec that proprictory PUf'l" 
chaeo\lb.ouldbe looked down upon and avoided at aU costs. 

It has been 8~tcd that.;-

(i) No itcm of proprietory nature 'should be' allowed for more than 
two years and it should ~ thll! duty of the "railways .. to develop :2 
to 3 sources of ea~h Of thege items. ' 

(ii) Itemsdeclated proprietory shouid':be examine6 l \by'la special 
Coinmittee· 'consisting of ·'exeC1lt;ve-... finrrnoird I andll technical 
personnel: ' 

(iii):;,'1 Quarterly statemeets"*oald". ,forwardc4 . ..to rec~ Cham.-
bers of Committee so that paraHeL...pur~"arc ciev&lopcd anct 
encouraled. 

(iv) , No proprietory certificate should be issued with brand names. 

H~,"QIJl,.the .infotmation furnislled by ~hc Ministry it is ICeD 
t""".", •• 4.uw.b=n prctvide4 against miil.lSe of powers with reaard to 
purl"'" of. aateria1& unctcr. this system. such as :-

(i» limitcdpowers to sign the..proptietory certificate; 



(ii) 

(iii) 

, 
powers of purchase of stores officers have also been laid down: 

the proprietary certificates are not to be accepted as a matter of 
course; 

(iv) steps have been taken to eliminate dependence on single source 
and to develop alternative sources; and 

(v) Purchases m~de by Railways are also published in periodical 
stores Bulletin regularly and in the India Trade Journal to brina 
such purchases to the notice of the potential suppliers. 

2.15 It has been represented to the Committee further that while one 
Railway is bying an item on proprief ary basis the same item is being pur-
chased by another Railway on a much lov;er price on the ba~i, of compe-
titive bidding. It has been pointed out further that DGTD has developed 
more than one source of almost all items. 

2.16 When asked how the same article could be certified as proprietory 
on the Railways and not on the other. the Chairman. Railway Board 
stated :-

"The vast organisation that the railway is. the same problems 
are happening. but they should not happen. If any case docs 
come to our notice. we shall certainly follow up. We do not 
k.now how the statement has come about. We are always 
anxious to see that nothing is treated as proprietary articles 
because.it does involve much more expenditure for the railways. 
Railways are always on the look out for alternative sources for 
for proprietary articles. In fact, we have developed a cell whose 
main function is to locate more and new sources especially pro-
prietary items. Incidentally, it is also expected that whenever 
new souces are being developed by DGTD especially for railway 
items, the source will automatically approach the Railways for 
their sales prog~amme." 

2.17 Ask.ed to state the norms prescribed for giving such certificates 
the witnee8 stated :-

"The technical officers by their experience and knowledge they must 
be having an idea of the materials. For example about items for 
electrical locomotives they must be knowing which item i. deve-
loped, where it is used, which firm is manufacturing it is India 
etc. Then they can certifY. Some Indian firms may be haviag 
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collaboration with a foreign firm for manufacture, and they can .. 
give the specifications of the items required. We do not have 
the drawings or the specifications of that item; we go to the same 
firm and obtain the drawings in consultation with them. We 
have to identify ths specifications first, and then obtain them 
., .... In this connection as far as the development officer is 
concerned, he also takes advantage of being on the Board 'of 
DGTD with check all these things and see whether there are 
other manufacturers of similar items which are specified and 
to specifications. In this way we have tried and substituted 
bearings and other kinds of materials of similar quality. But the 
main problem is material specification and which are not at all 
under production, items which are not available. These items 
are to be specified before hand whether they are f'ssentiaJ, aDd 
this the technical officers have to see and certify. And here also 
the certificate of an officer of the grade of JAC only is accepted." 

2.18 The Committee enquired os to how the Railways satisfy them-
selves' about the reasonableness of the price of a proprietory .item. The 
Chairman Railway Board explained that :--

"We see the prices for the last two or three years. We see the 
inflationary trend with regard to any raw material cost etc., 
normally utilised for such items and only db that proportioDate 
basis, if it is justified, we accept. Otherwise, we do not accept 
the price." 

Another representative of the Railways added :-

"As regards the very high price of proprietary item, whenever we 
find that the price is very high. we try to get other people's in-
terest to find out whether they are able to meet the quality. We 
give the sample to thcm to analyse it chemic'llly and find. out 
whether they can take it up. But, Sir, that is a long process aDd 
in the meanWhile, we have to go to the !>8mc original manu-
facturer." 

2.19 It has been stated in a memorandum that: 

, 'It is understood that certain instructions have beeD issued to 
the Purchase Officers' to the effect that for buying spares for 
Diesel/Electric Loco/FMJ Coaches/ AC Coaches the Tender. are 
to be issued only to such parties as arc recommended by the 
consuming departments. This, accordi ng to tbe Chamber, ia a 
verr unhealthy practice lca(iing to favouritism at the COlt. of 
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competition.'" Besides"Buch a procedure l amagnn to giving the 
power ofparcha!te directly to the· oOlllUMerlan4;'devclops a lot 

. of-vested intorcst' lit, their- ·cnd. In ,~asel. there hi' 'Bny such pro-
. tedute, the same ~houldi be-·i11'lmediately· dilpeDSCd with and the 
procurement ~ould ·1»:dooolll' per: 'nonnM\l puorckases procedure 
of the Railways." 

A view has been exprrssedbefore the Committee .fb thitrconnection that 
the consumer should be atii'berty to 'suggest 21i3 "ftllmes but those already on 
the approved list of R.ailways shOuld also be considered.. 

A' representative of the Railway,Boaro>elartfiGllltIMJpojut thus :-

..... the correct pOSition i& that COb81l1DerS can suggest the firms 
in addition to the approved firms" and' see that . lists arc readily 
available with' the' railway for ICtting the stores. If there has been 
any misunderstanding on account of this Circular, we will see 
that it is clarified: We "Will take-·necmaryaction." 

2.20 In regard to efforts being made to . cr:eate " akemative touroes' of 
.supply apart from publishing in the bulletin the Chairman, Railway Board 
atated :-

, ''.presently not much efforts arc made to· develop alternative 
sources apart from publishing in the bulletin. In fact, Railways 
have organised an exhibition on wheels of the items for which 
they wamed dev3i'Opaent of new lource..This fUDCtion certainly 
needs to be organised on the Railways." 

. "2.21 Tbe'COIItmittee -haft been.lS1II'~ thatalipessiblellMfeguards bave 
, .. bee .... apted on' bUwaYS"'al*inst'1Ilisuse 'M pewers"gO\'eniltg purcbases of 
'" lII.terials 'of proprletarynlture- such n·ftmitrd powers to slen tile proprietory 
'eertlflcate toofBcers at'sulllcie .. tly hiRb level. Punitasft .. de by Railways 
. Ire .lso')Ublisbed in "erhldiclf' Stons Bulletins- rep'.rly alld in the India 

tr.de journal to bring such purchases to the notice of the -petential supplierl. 
Possible safeguards are also adopted to ensure that .s far as possible the 
stores are pllrchased on correct prices and of rigbt ,aalities. WbDe tbeee 

nt..,. are .U·1I8dul'aod'welGome,. the.-C.,..ittee, ,nllllOt lie., ob.eninl tbat 
"npoatiYe _res"anl. dMtIopiq "'ati"C~ 8OUJIOeI of . ...,ply are I.ck-
1'" all It III here :that tile Ife-'I for· ·ort ....... OR of,; ..... k •. · ...... rcb. market 
~tta.mpaee"\ ..... "ftndH ratbta' ·.ad.-elop~ ., ••• .ilueleunt. The 
.'J liC......attee.)befe tIIlt"""'t •• y.em .... , ........ ",",,.tbis importaat 

10 1IIfeet,,, stAu .......... will __ ... .ate of. 
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1.U A discrepancy in regard to proprietory purchase .ystem .bat .... 
been bntugbt to the notice of the Committee relates allegedly to tlte fact that 
while one Railway is buying on proprietory &asis the same item is beiag pur-
chased by anotber Railway on a much lower price on tbe basis of competitin 
bidding. Railways would do well to take measures to obviate such po8IIIblU-
ties. One way to achieve tbis objective can be to identify and publish the 
items wbicb can be bad only on pl'Oprietory basis. This list could be reviewed 
periodically and updated. 

" 
E. Stor~s Bulletin 

2.23 Weekly stores Bulletin is somewhat akin to open tendering aDd 
is circulated to registered suppliers of the Railways borne on the subscribers' 
list A view has been expressed before the Committee thaI :-

"This type of tendering should be made use of in items of common 
purchase with timely publication of such bulletins so that suffi-
cient time is available to the suppliers to quote in time. This is 

) 
not. however, recommended for procurement of stores to be 
purchased as per drawing/specification of peculiar nature." 

2.24 It has been added that normaUy quotations received from parties 
not registered with the R"ilways for any particular item are not considered. 
However. with attemps being made by the manufacturers to diversify their 
product range. such restrictions should not be imposed ·without. cbecking 
their capability for m<lking such items. 

2.25 The Chairman. Railway Board shared the view that Bulletin tender 
should be made uo;e of in items of common purchase with timely publication 
of such bulletins giving sufficient time to suppliers to quote in time. 

2.26 With regard to the quotations received from the parties not 
registered with the Railways. the witness expressed the views that weekly 
stores Bulletin should not be thrown open to the unregistered firms. He 
explained that:-

., ... such unsolicited offiers are general1y ignored as it is not 
possible for the Railways to start verifying the capabilities of 
such parties for all their small purchases. Such parties can always 
request the Railway for registration which is granted after due 
verification of the firm's financial and technical capability. as well 
as the quality control." 

1.27 The Committee han beea ...... tll.t tile sfet_ el BalledD 
teDder is being made use of by Railw.y. oDly ..... It_. of .... OD purdlue. 
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Ennso, tbe Railways must ensure tbat weekly Bulletins are publisbed reau-
larly and in time so al to allow "equate time to registered suppliers to put 
in their t1uotition. The Committee are not in favour or Railways entertain-' 
ina allY uD80liceted offers. But if there Ire, tbe parties making such offers; 
may be advised to seek registration. 

F. Rate Contrad Purchase 

• 2.28 Ministry of Railways have. in a note. furnished to the Committee 
intimated that Rate/Running Contracts are special features of DGS&D and 
are not used on Railways. 

In this connection. it has been stated. in a memorandum furnished to 
the Committee, that Rate/Running Contract is a useful device for ensuring 
purchase of important item~ of Stores covered by rate contract within the 
specified ceiling of prices. Wherever DGS&D rate contracts are available 
the same should be operated to cut short the delay in placement of orders. 
Similarly Repeat order system prevalent on the DGS&D is absent on the 
Railways. 

2.29 The Committee enquired that if Rate/Running Contracts and the 
Repea't Order Systems were not suited for Railways. The Chairman. Railway 
Board stated: 

"As far as the rate or running contract arrangement for pur-
chases is concerned. I for one certainly would specifically say tnat 
it is quite advantageous and il will nelp us to bring dC'wn the 
inventory etc. As long as there are well-versed purchases. the 
rates have been fixed and we can directly draw from them instead 

" of getting the whole lot and slocking them. But unfortunately, 
trusted large scale manufacturers so f:ir have been few and far 
between. But we expect that things would improve with the 
rapid pace of industrialisation." When this takes place, there 
would be nothing like rate or running contracts and anybody 
could drawn at any time from any place." 

The Financial Commissioner, Railways. however. stated: 

"We also have the rate and running contract· .. we nave certain 
principles. of rate contract but not tbe volume which perhaps 
DGS&D has. We would lik.e to establish that standardisation 
on electric loco an" various other components, jf tnere are ade-
quate number of manufacturers." 



fie added: 

"There are a large number of manufacturers available and we 
take advantag~ of the running and rate contracts of the DGS&D 
also," 

2·30 When asked if it had been found that of goods supplied under 
rate/running contracts were not of requisite quality, the Financial Com-
missioner stated: 

"It depends upon the quality of inspection. Some failures might 
have been there but I do not think that is correct, A particular 
lot may not come up to the standard and the Inspector might 
have p~ssed it negligently. Such instances can happen. But it 
is not general complaint." 

2.31 The Chairman, Railway Board however pointed out that; 

"The proper working of rate contract system specifically envi-
sages quality manufacture of fairly large numbers who can always 
ensure that quality. We do inspect before we certify them But 
sometimei\ sub-standard and poor quality material is supplied. 
We see to it that such people are dealt with severely. At the 
same time, we also tighten up our inspection and do not take 
things for granted." 

1.31 Rate/Running contract system is a useful device for ensurinl 
purchase of selected items of stores covered by tbis system within the speci-
fied ceiling of prices and to cut sbort .elays involved in loinl througb the 
routines of issue of tenders. The Committee, however, find dial tbe Ranways 
have not adopted this system on Railways even tbougb it is known to result 
in considerable economy of time and efl'ort. Wjth proper 'ystem of Inspections 
tbere sbould be no reason for apprebenslon about quality or loods ander tbe 
system. Tbe Committee recommend tbat Railways sbould examine tbe 
advisabiUty and scope introciuciag tbis system on an experimental basis. 
If the Railways decide to try tbis system, Jt will be necessary to simultaneoully 
tigbten the inspection macblnery 80 tbat sub-standard goods are not 
accepted. 

G. Finoncialp,owers o/Purchase by 0ffu:ers 

2.33 It has been stated, in a memorandum, that the financial powers of 
purchases by officers of the Controllers of Stores in Railways arc very much 



I 

28 . 

limited when compared with similar powers vested in officers of equivalent 
ranks of the D.G.S.&D. as would be evident from the following table: 

..B(»Vers of Purchase of the 
Officers in the DGS&D 

Asstt. Directpr 

Dy. Director 

Director 

OY·D.G. 
ADO/DO 

Rs. 1.5 lalchs 

Rs. 7.5 lakhs 

Rs. 25 lakhs 

Rs. 7S lakbs 

Rs. l.S crores 

Powers of Purchase of 
Officers in the Rlys. 

ASOP -Rs. 15,000/-
SSQP -Rs. 40.000/-

Dy. COS -Rs.2Iakhs 

Addl. " -Rs.Slakhs 

COS/COMM-Rs 10 lakhs 

It has been ~uggested therefore that the powers of pwchases of 
the Railway OfflCers should be enhanced as follows for the lime being: 

ASOP 

SSOP 

Dy. SOS 

Addl. COS 

CQS/CMM 

- Rs. 30.000.00 

-Rs. 1.5 lakhs 

-Rs,. 51akhs 

-Rs. IS lakhs 

- Rs. 30 lakhs 

2.34 The Chairman, Railway Board explained during evidence that 
the reason fo~ the wide variation between the powers delegated to the offices 
of the O.O.S,&D. and to the corresponding officers on the RailwayI' was 
that DGS&,O did not undertake procurement Bgainst demands ratina less 
then Rs. 1 Illkh. In fact for all. common user items where the railway 
demand exceeded Rs. One lakh. Railways had to b\JY through the ageney of 
DGS&D. The Purchase powers OD the Railways were based on theQ,uantum 
of purchases involved in each slab of powers delegated and the correspond. 
ing organisation available 'In the Railways. 

2·35 The Chairman, ~ilway Board added that. tbese powers ""ere 
reviewed as and when required to balance the work~loadand to t.~are of 
inflation. The delegation of powers, he stated, was subject to dillC~ons 
in all the Conferences of the Controller of Stores. Even in the Conference 
held in Novem~, 1983 t:ertaindecisions had been taken and certain changes 
were currently in the process in the Ministry of Railways. A part from the 
annual review, individual railways and production units continued making 
~tion6;fpr adjustment' and nwision of powers wherever a bottleneck 
was folt by them. Sucn proposals were being looked into and rm,ioD 



~\ltho~d, if found desirable. Tb.o witness' indicated that the current prO-
posals for enhancement of powers are: 

Level of Officer 

1. Assistant Senior Scale 

2. Dcpl1t~ Controller of StOteS 

3. Additional Controller of Stores 

4. Controller of Sto~/Chief 
Materials ManagCf 

, General manager 

Current powers 

Rs. 15,000-40,000 (not proportio-
nately changed' for the asstt. officer 
but increasing the limit of Rs.40000 to 

~ Rs. 50000). 

RI. 2 lllkh$. (We aile increasing it to 
Rs. 3 lakba) 

Rs. 5 lakhs (increasing to Rs. 10 
lakhs) 

Rs. 10 lakhs (proposed Rs. 25 lakhs) 

Rs. 2 crores (No change envisaged) ----------------------------------------
2.36 The Committee have been informed that purchase officers have 

been delegate.d financial powers to release foreign exchange in DGS&D. The 
powers vary from Rs. 1 lakh to Rs. ) lakhs based on the level of officer, 
Assistant Director to Director General. No such powers exist on the 
Railways where General Manager alone is authorised to release foreign 
elU)hange up to Rs. 10,000 in each case with half-yearly ceiling of Rs. 1 lakh. 
It has, therefore, been suggested that if General Managers are delegated with 
adeqJ.1ate powers of rele~se of foriegn exchange say up to Rs. 50,000 in each 
case and Rs. 5 lakhs in aggreg<lte in 6 months, delays in obtaining foreian 
exchange sanctions Call be avoided. 

2.37 'lihe Chairman, Railway Board stl:L1od dwing evidence that: 

"I may submit that the Railways have not been treated at. par 
with the DGS&D as far as imports are concerned. Railways do 
experience constraint because of the limitations in imports of 
materials. " 

2.38 It has been· suggested to the Committee further that similar to 
DGS&D purchases, if Railway purchases are exempted from the formality of 
Import Licence, delays in obtaining Import Licence can hi obviatwd. 

2.39~ 'f.hc'represent&tive of the Railway-exprosacd. the following view in 
dai8<1qard : 

~ .... But certain~y we do feel that this is the step in the right direc-
tion if the railways be made a major Ministry and equally 



responsible Ministry which can be exempted from import 
licences. " 

2.40 In reply to a subsequent question the representative of the Railw!iY 
Ministry gtated that: 

"The Inventory Management Committee in a recommendation 
had desired the Ministrlj of Railways to consult Ministry of 
Finance to see if the import licence formalities could be simplified. 
similar to the procedure in vogue for purchase by OGs&D. The 
import policy of the Governme~t of India had in the recent past, 
been making an exception for the Railways in respect of items of 
Railway usage. These items were generally exempted from the 
purview of the import licence. However, the Ministry of Finance 
had not agreed to the procedure as obtaining in OGS&D The 
Railway Reforms Committee is also said to have recommended it 
and we shall pursue this recommendation." 

2.41 The Railways are experiellcing difficulties because of limitation on 
import of materials. Government might re-examine if in tbe interest of 
their operational efficiency the Railway could be exempted from the formality 
of obtaining import licences and allowed powers at appropriate levels release 
foreign exchange of an agreed amount to meet their day to day requirements. 
Tbe Committee on Inventory Management aud the Railw.y Reforms 
Committee are also reported to have made recommendations to tbis effect. 

2.42 The Committee find that tbe purchase power available to tbe • officers of the Stores Department of Railways at present are much leiS than 
tbose available to their counter-parts in DGS&D. Cbairman, Railway 
confided during evidence that the question of enhancement of powers of 
Deputy Controller of Stores, Additional Controller of Stores and the Contro-
ller of Stores was under their consideration. Tbe Committee hope that an 
early decision will be taken iu tbis matter. 

H. Procedural Matter! 

2.43 In memoranda furnished to the Committee by nOB-officials. it 
was represented that: 

(i) Even though Railway tender forms prescribe a time limit of as 
long as 60 days, extensions beyond that limit are sou,bt by 
Railways with the result that the bidders have to quote inJated 
prices to keep cushion for prices increases during tbis long vali-
dity period; 
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(ii) For submitting their quotations bidders are required to obtain 
th,e Indian Railways specifications and drawings from ROSO, 
Lucknow and because of this bidders are not sometimes able to 
submit their quotations in time. 

(iii) Parties have to chase the railways for over 4 to 8 weeks to get 
payment of their bills whereas in the case of DOS&D this exer-
cise does not take more than a week. 

(iv) DOS&D reject the Stores within 45 days of its supply whereas 
Railways have not prescribed any time limit. All that the 
Railways terms and conditions stipulated is th.lt payments should 
be made within a reasonable time; 

2.44 The Committee asked if the existing validity pel iod of 60 days 
was not too long. In reply. the Chairman, Railway Board explained during 
evidence that : . 

"Sometimes reailways have to request the firms to give extension 
for validity beyond 60 days. The existing purchase Organisation 
specifically needs to be suitably modified to reduce the time-limit 
for settling the tenders We accept this need. Proposals are 
already under examination to achieve this objective on how to 
cut down the lime between tendering and to get the quotations 
and finalising the same and placement of orders. But it is 
difficult to have a system in which decision. especially in a big 
organisation likc the Railways could' be takcn 15 days. Being a 
departntental organi!lation, the element of accountability requires 
the compliance with many procedures including the vetting of 
finance from time to time However. a!l and when the re-
organisation comes into ·being, there is likely to be further 
improvement and we expect that we would b-: able to work well 
within 60 days limit and not ask for any further extensions." 

2.45 In reply to another question the Chairm<Jn, 'Railway Board in-
formed the Committee that the present stores syst.:m was stili "desk-oriented 
and clerical-oriented." The Railway Reforms Commi~sion have suggested 
a radical change and have favoured a supervisor-oriented system. 

2.46 Asked if obtaining of specificlltion and drawings from RDSO 
was not a time consuming process, the Chairman, Railway Board conceded : 

"I a,ree that this is a time-consuming process and whichever 
railway invites the quotations. it is for them to make available 
the latest drawings and specifications inste-ad of going to some 
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other railway to get these specifications. It will be our endeavour 
to devise ways and means whereby thee ROSO will send the 
latest drawings and specifications to the Controller of Stores who 
are asking for these bids but today as things ~and the procedure 
is that latest specifications and designs should be obtained from 
ROSO. This also is taking time." 

2.47 Referring to delays in payment of Bills by Railways, the Financial 
Commissioner of Railways explained during evidence that : 

"By and large we are considered to be good pay masters. There 
are delays in some cases when the Bills are not properly sub-
mitted or when the supporting documents are not available. To~ 

wards the end of the year there is a Httle slowing down of pay~ 
ment becnuse the adjustment is made with reference to the Budget 
provision available." 

He added: 

"Now, in the absence of the liability register. the order quite 
often is for quantities much more than what can be accommodated 
within the budget. With this Liability Register coming up and 
the Funds certification becoming effective, this sort of a .situation 
should normally get corrected. Moreover, during this .period _ the 
level of inflation is quite substantial. The money provided for 
buying the materidl has not been adequate. For the same money 
provided in the Budget they were getting less and less quantity. 
In the last two years we went in for Ifllpplementary demands 
and tried to correct it. but this year this too was by the large 
I can say the Railways payments are reasonably quick:' 

2.48 When asked how OGS&D was able 10 make payment within a 
short time, the Chairman. Railway Board stated that DGS&D had no 
headache of footing their purchases with.in their budget provisions. 

2.49 As regards absence of time limit for reJection of stores, the Chair~ 
man. Railway Board conceded during evidence that: 

"It is a fact that as far as the Railways are concerned. there haa 
been no specific time limit laid down for rejection of stores by 
tho'Railway-s as ,per our IRS conditions of contract. But the 
RAilways areexpecte.:l to issue the rejection ,within a fUlonable 
time and especially for items which ,arc liable to deteriorate <with the 
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pass~lge of titne. And the Zona! Railways issue instructions to 
the respective Depot. Officers. do 'comply with· this. In the case 
of DGS&P. the legal opinion is' that rejecti9n hall to be inued 
within 45 days from'the date ·of . receipt of supply. As such the 
Railways on the S:lme anology are oot expecttd to exoeedthese 
time limits by and large. It is. however. pointed out that'only 
.in few cnses rejections are issued after an abnormal period of 
time, This shall take place .whent~Cfe is a conte~t between the 
supplier and the Railwayg andwl,len. we do hold a dialOJUc.with 
bim· Under the circumstanceI1 we do not consider any ohaDF'is 
~essary under. the present IRS oonditioDs," 

He added: 

"By and large we follow theOOS&D. procodurc aoollt 4S .,s 
whatever has b~en the advice given to them." 

2.50 The tender forms Issued by the Railway Stores organisation prel-
crlbe a time limit of 60 days for keepina tenders open. It transpired darln. 
evidence that sometimes extensions beyond this period are sougbt whene,er a 
decision about acceptance of a tender is not taken during tbe period of vaU-
dity. It is. therefore. no wonder tbat bidders inOate tbeir quotations to keep 
a cushion for pos~ible rise in prices during tbe period of validity. Cbairman, 
Railway Board attributed delays in acceptance of tenders to tbe fact that tbe 
present system of purchases was "desk oriented and clerical oriented," He 
assured the Committee that the system would be so reorgnised tbat the need 
for seeking extension of time beyond the validity period of 60 days would 
not arise .. While this assurance is no doubt welcome. the Committee feel 
that the validity period itself is on the high side and sbould be reduced to 
about a month by streamlining the existing procedures. 

2.51 An iDconvenient procedure prevails in Railway purchases where-
under tbe bidders are required to obtain Indiall Railways specifications and 
drawings from ROSO. l.ucknow (V.P.). Apart from being inconvenleat to 
tbe bidders. the procedure is also time consuming. The Committee recom-
mend IRs specifications and drawings should be available for sale at tbe 
Headquarters of each Zonal Railway and Railway Production Vnit. 

2.52 There are reasons to believe that the payments on the side of 
Railways for the purchases made by' them are not sufticlently prompt al 
compared to DGS&D A non-official has pointed out that for bulk of pa,-
ment of 90/95/98 per cent a hard chase of 4 to 5 weeks ill required a.aia.t 
ODe week in the case of DGS&D. It is also conceded by the Flnanelal 
Commissioner Railways tbat tbereis a slowing down of payments towards 
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the end of the year. It is too well kno"n that on account of delayed pay-
men •• teaders tead to keep a price .arlin to compensate for tbe expected 
delaYI. The gearinl up of tbe payment IYltem in Railways stores In tbe 
interest of cost reduc.ion lor tbe punbaset made is therefore long overdue. 
Tbe Committee "ould like tbe .. atter t. be examiDed and systems stream-
IIDed to ensure prompt ,a,IDeat witblD a week for .enices rendered and goods 
aupplied to aan"ays. 

1.53 The CommlUee Ind t .. "t "bile on tbe DGS&D side, tbe supplies 
baYe to be rejected "itbla 45 days, the terms "conditions of Railway con-
tr.cts do not stipulate aa, time limit but .aly provide that storcs be rejected 
""itbia a reas08al ttme". 111. Committee feel tbat tbis vague stipulation 
YirtuaUy &ins an anrealOGahie lenrale ia the bands of tbe Railway stores 
department and could cause barassmeat to suppllers. Since 45 days i& on 
,rinciple aeceptetl as a re .. ona~le time limit on tbe analogy of DGS"D, 
tl"s period .bonld be ftxed in r~ ease of .aUway purchases also and adhered 
to. 



CHAPTER III 

INVENTORY CONTROL 

3.1 Given below is statement showing tbe etllciency level of mainten· 
ance of inventories on Indian Railways: 

Year Stores balance Issues Ratio of Stores 
(Rs crores) (Rs. crores) balance to i"ue~. 

·c 

1978-79 162.2 683.6 l4 
1979-10 223.4 802.7 28 
198()..8J 297.9 1043.1 29 
1981-82 360.1 1297.S 21 
1982-83 335.0 1428.9 23 

32 While inventory control systems on Railway have in ,eneral been 
considered quite sound the Committee asked if it was the Ministry's view tbat 
the efficiency levels achieved had reached optimum standards considerina the 
industrial infrastructure and monitoring facilities available in Railways. The 
Chairman. Railway Buard stated: 

"The Ministry is of the considered opinion that the efficiency 
levels (turn over ratio achieved) ha¥e reached optimum Itandards 
considering the present available facilities. We do not consider 
that present is the limit, we should be in a position to bring down 
the inventory further." 

He. however added : 

" ... Still better level can be achicffif by introduction of suitltble 
facilities such as improved communications, computerisation. 
strengthening of review organisation, suitable support in the form 
of market research. vendor development; etc., etc. Computerisa· 
tion plan is already in hand." 

3.3 The Committee asked if the inventory Control was as effective a. 
it should be and what had been the conltraints in thi, process. The Chairman 
R.ailway Board explained : 

..... one of the main Ipeci6e constraiatt bu been that inter.railway 
coordination by means of computers has not been possible 10 far. 

35 
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So one railway may be very well equipped with certain items and 
the other may be in short supply, This has been one of the main 
areas where there has not been much progress' 

The Director, Store~ cl~borated the point thus: 

"The main reason why the figure of stores balan~ has since gone 
up considerably from 1979· 80 to 1982-83 is the price intlation. 
WitH the rewit, ·while wc' ·are able to improve the i8i!ue fipre; the 
balance has ~Ilso gone up on account of the pnecrise,but for 
which the inventory turnover ratio could have been better. It 
has been adversely" affected becauc;e of the intlation. This YOU' 
wouk! see1rom tae figure tbat while in 1981-82 (the peak season) 
it was Rs. 360 crores, in 1982-83, it was Re;. 335 crores. We hope 
to imt>rove the ratio. We are having plans for having dtOl'C' 
powerful computers witll which we are able to improve our infi)r. 
matiOO system. The preSf'nt system is that thesurptus or CYlNJr.' 
stock ,of one Railway i~ collected through the letters and statd--
ments are circulated to the VRTious Railways so that they examf.ne'" 
what is over-stock in another Railway and whether that can be 
uled in· other Railways. Now, in the computer itself. itwiU be 
printed oot and the action would be f['st. That is what, we ~ 
planning to do." 

3.4 As regards inventory level it has been conceded by tbe'Rail"'y-
Ministry that "Still better level can ,be achieved by introduction orsuftable 
facilities such as improved communications. computerisation, streugthenlug 
of review organisation, suitabk support in tbe form of maret research, 
undor development, etc." In Ibis connection, the Committee note that 
strengthening of the review organisation through improved computerisation 
in all its stages and support facilities in the form of market, research aDd 
vendor development are also being planned. The,Cemmtt'tee .reconftdeBt 
tbat if these measures are followed up assiduous~ inventory lenl could be 
brougbt down considerably and economy achieved 

B· Plannmg and programming oIS/ores procwement 

3 5. It has been represented to the Committee that: 

"It has beet! obserVed t hatt he quantity of'stores JYUroh8!1es'n\a~: 
by the Railways fluctuates from year to Year. TIli" is;p~' 
cularly so in running contract iteTUs i.-e. train lighting alter-
nators· Be~ause of the tluctuations in ,the railway. demand the 
capacities created exclusively for the Railways at times remain 
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unutiliaed. The Government should devise a system whereby the 
capacities already created at exhorbitaol costs are not kept idle. 
One way of doing this would be to plan for the purchase of itema 
for a three-year period and ensure· the ordering of a.tleast 75% 
of the average in oue year". 

It has been suggested further that: 

"Quantitative targets fixed in each plan for Railway rolling atock, 
track material and other stores, which are well below the n*-
based requirements, should be made public immediatt'ly on 
finatisation of the respective five year plans and that such targets 
should not generally be altered or any uncertaintly created in 
regard to their purchases. This willtnable the industry to serve 
the Railways better and the performance of Railways would also 
improve". 

3.6 When asked to comment on the suggestions in the·interest of 
optimum utilisation of capacities created for the sake of Railways and in the 
interest of Railways own functioning the Financial Commissioner of the 
Railways stated : 

"As far as the spirit behind thelle sUBgestions is concerned, we 
agree with them. But in actual working, we are faced with a 
number of constraints, constraint of resources and other thinga. 
The· main problem is the allocations· which are .made OD .an 
ann1181 basis. Althougb the Five Yenr Plan is fin8lisecl~ tbe-
actual. imptemontation is. through annual plans. Tho budglt is 
also fr&rned, and passed on anannual.basis and these is DO rc,aa. 
larity, Of everness of alt.ocations year to year baWs. To gin·an 
e"am:p~ •. in the current year, our total Plan allocation, to·atart .. 
with,.was Rs. 1742crores. Through a Supplementary Graat, IW-l 

amount of Rs. 160 crores was nllocated and tho total: &1DOIUIt. 

went up.' But because of the economy cut, this has been pushed 
down to Rs. 1442crores. Now, with this sort OfMD'-stabilftY, 
it becomes difticult for us to ensured that the ordering also'wlll 
maintain in an even phase. In the case of rolling stock, wJietr 
tho. Smll P..lan was finalised, the ta.rget was to: produre one lakh 
waaoos in. ten_ of 4-whefters. Now, beolWie of tho.e~aWaa. 
of prices, the tar.get was redw:ed t.o 77,000 waIOD!>. Even~. 
may not be achieved. So. if we keep o.n ordcriDa on a-three-
year basis, we,wiIl be, saddled with,wmmitments which will be 
very difliclrllt for us· to honour with the monoy ma.do available. to 
us. While w~ accept the - spirit bobind it, in actUti.1 implemen-



tation what we do is, where there are items of long lead, we 
give advance purchase orders. The Railways are permitted to 
place orders against next year's requirement of about 60 to 70% 
which are likely to be purchased next year. ,Even 18 months 
ahead, a certain level of purchase attempt is made once the 
order is placed, but because of the price variations we will not 
be able to maintain with whatever money we have and we have 
to consider purchasing them within the budget aIJocation. So, 
we are faced with the difficulties of balancing between purchase 
orders and the budget allocations. Otherwise, we get into 

trouble with the PAC because the question of balancing becomes, 
a little more difficult. But in the ca~e of wagon ordering, we 
have accepted, in principle, that 'iluctuations of a large order 
should not be there' and we are trying to ensure it in the Seventh 
Plan. 

He added;-

"It is not only happening in the private sector but in our own 
sector, in the production capacity, we are not able to utilise it 
fully... ... It is very true that we should not kill those industries. 
There ure other situations. We went a particular level of supply 
in ,time because for profitable items capacity is created far to 
excess of the requirement. In those cases, we will not be able to 
utilise that capacity." 

3.7 The Committee enquired as to what measures had been taken by 
the Board to ensure that the capacities once created were utilised. The Chair-
man, Railway Board stated that while Railways do try to utilise the capacities 
they were helpless in utilising the capacity fully until finances were made. 
available. As regards the industries installed to manufacture import substi-
tute items the witness assured the Committee that these industries were beina 
takeD into confidence constantly and Finances were being set apart for 75 
~ cent utilisation. 

He added that great uncertainty prevailed in wason industry for which 
it had been decided that forward ordering to the tunes of 66 to 7S per cent 
would be done and not more. 

3.8 The Committee are unhappy over the existing lack of budletary 
planalDI for raOway purchases resulting from uncertainty, irrelularity a. 
lack of evenness prevailing in the annual allocatioas for railways. TIle 
Committee are surprised why yearly allocations sb oulel be known and adhered 
to .. soon as five year allocations are finaUsed. The Committee are still 
more surprised that even escalations in prices are not takeD care of Ia ..... 1 
allocations. Wblle such 8uduations must be hampering tbe funedoDlna of 
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raU,..ays I.D leneral, tbls bas led to uDder utilisadoD of tbe industrial capa-
dUes ereated exelusively for tbe Ran"ays. The Committee would like this 
matter to be examined carefully witb a view to findiog an abiding solution to 
tbls problem. 

C. Professionalisation of Purchases Operations 

3.9 A leading Chamber of Commerce has sugge~ted : 

"Currently the position is that every Railway has within itself an 
organisational set up charged with the responsibility for pur-
chases. Thus there is an Office of Controller of Stores in each 
Railway: A general comment which has been madt; 00 the 
working of this Office is that it lacks a professional approach. 
The usual tendency in this office is to process a file rather tban 
to take a decision quickly. In this connection the Chamber 
feels that there is scope for greater involvement of the user 
departments with the working of the office of the Controller of 
Stores. The absence of special coordinating cells either in the 
Railway Board or in the corresponding railway systems, which 
could act as monitoring agency for all user departments is con-
spicuous. While the Chamber understands and appreciates tho 
need for the due processing of a file, it is unable to apprec~te 
.the stress on "file-processing approach" in disregard of the need 
for a timely decision." 

It has been added that : 

"A railway system is an enterprise and not a more office and 
this does call for an altogether business like operations. In 
matters of purchase of stores Jik~ spares parts, rolling stock 
equipment and the like professionalisation is of the utmost 
importance." 

3.tO With this end in view, the Chamber hJS suggested. the creation 
of speciJI organisations within the present set up for modernisation of pur-
chase ol'crations 

The Chairman, Railway Board observed in this connection that: 

"We certainly do agree. There has been this basic approach to 
this problem merely because so far the stores Deptt. has been 
saddled or handled by a very large number of clerical type staff· 
In this connection. the Railway Reforms Commission has Jone 
into it in great detail and it has. at every stage, considered it. 
Both at the supervisory level as well as at the officers' level, there 

':," should be technical p4&ple. With technical Inspector join ina 
'~'iD ~rjer numbers in the Stores Organisation, there would be a 
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thorough chunge in the atmosphere and much mote professiona-
lism will be introduced. 'Thls is our view and we wftl neces-

. sarily more and more tend towards bringing up a core of pro-
fessional Inspectors, Officers and Supervisors into the Stores 
Organisation with a vjew to help· the i~d,ustfY as well as help our-
selves. Along with ·these professionals, there will also be the 
approach of adaptabil1ty and-ensuring; ~f; quality at oach mge so 
that they will be in a position currently to advise the manu-
facturers if anything goes wrong and much can be done quickly 
and the railway will get quality material." 

·:BlaboratiD~his conceptien of'profeasioQe1isatiOlD,the CWl1man, Railway 
1 Board stated : 

"One needs an approach whereby we llndentand the manufac-
tures' problems and points of view also and at the sanie time 
enwle quality with rega.rd to the componentr. which are being 
supplied to it. 'Today it is not· possible. because' by and large at 
most stages other than the Officers' level. whioh is the ultimate 
stage of signing a reqll.i5iti()n. the problem comes up because all 
the· persons who deal with these are clerical staff. Even the 
people who check the indents belong to the cleroial staff, they 
will immediately refer it back to the' Mecha.nical Department 
where an Officer or an engineer has to sift and go through it and 
see whether it is as per specification and as per the drawings. Then 
it is scnt to Stores. After that it goes forward. 'AlI this means 
delay. By professionalism J mean that if taere are technical 
experts, the indent will be paslIed straisht away. You know delay 
causes vicious cycle. ·Because of t\:le delay the.-requirement ill 
boosted up. Because we know the requirement is to be supplied 
in four to five months time, we have to indent four to, five. months 
in advance. As a result inventory of the material goes lJp. 
Whereas a technically competent man can take a decision and say 
yes this is approved and get the material. a clerical man will send 
it to the Mech.:lnical , Department for its .certifigatle and'then it 
goes forward. and this causes delay," 

3.11 Asked if a Material Sciences Di.r~torate of IDJlitute could not 
.bo.set .upunder ROSO for cat£yingout Market Research. pzodlU)t evaluation 
xab&e enjioeeriog etc. he expressod the. view that : . 

'~Now, with .regard ·to theotbor .temsfor _tm, up an institute 
illnder the aogies ·of- tbe'ltOSO. ';Marbt '"eseafOR fIlld evoluation 
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product and engineering 'are alt profeSsl()t'lIII\functi~"s-.· One i. '," 
stores' purchase or,ani~ation:. Value Bngim;er'ing"ls an it.·· 
whete'very intimately It technical user has to come fotwanho " 
see ~ther' a·sub!titute can be found ~ually 30od. Then 'we t', 
come to' the question of' product evaluation. Here also a shnilar : ' 
professionalism ct)mes. ,So, these are aU items pltrt of wh.;eh·clor: ' 
not have anything' to do with the RDSO'spnfsent set up:" So~ 
r am of the 'view that these are allessent'ialj' btit'tbcyt1al1bOl': l1 

come 'under the RDSO. This will haYe'to come tint item uttdet' ·n 

the Stores. Second item under the user for example is t1ectricll' 
and mechanical department. With regard to the prMuct·tw.-
Iuation again it is a joint effort between the Stdres'tt'ftd 'the'~' 
sumer~ . So, specific organisation caRnot come in.'t 

He further added th~t : 

"With regard to' theRDSO's role the poiftt is wen ...uMJt .. t'· 
RDSO can give .road type of stanclal'ds,equipment.·wltiefHif. can", 
get manufactured by the people with the proliferatioa .r ·half>a ,< , 

dozen manufacturers. 

Now the problem which has cropped up is different. Within 
the specifications there are five manufacturers' that have ott:er.4 .to 
supply the equipment, Today's rules and regulations make it 
compul~ry for me to take the material from the IoMst quota-
tions. 

Now,when we coil for another route iAt~r.lbctiDI"at lome 
station, ·atthat time some other :supplier's qUGtatiomare the 
lowest Asiong as we do not have a freehand, aalong as we 
are not allowed to decide that iflsisting on a standardi~ pro-
duct, the!>e proliferations of three or four parties depending upon 
the lowest quotation will continue.' This cannot be helped. Tbe 
only system is that we issue standard drawings. We call manu-
facturers who have the in-built Ctlpacity, to manufacture 'outy to 
our standard design and supply it at the determinedrate'tbat can 
be fixed. But today with the system of deciding on-tho towtst"" 
tender, the proliferation of'five to six varietiet will continue; ,~ , 

3.U 'The organisation of Stores DepartmeDt in the'RanwaYI bas 10, 

far tacked a professlona. approacb and bas had basically .. Ilie-proc: __ c' '. 
apprqacillb its functioning. ' This approadl Is fttrI1rattble to'tlte'faettla.r ,'., 
the Stores Department bas been saddled witb a larle DU.be .. of derlt.,·' . It" bOt' at sope"lsory and lower lenls DecnsitatiDC rehrence of teDden 
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~tc. to technical departments thus resulting in delayed decisions on purchase 
proposals. It is heartening to Rote that Ranways are aware of the situatioD 
that prevails aDd are conscious of the need ·for reorientation of the orgaDisa-
tion by means of bringing up a core of professional. inspectors, ofBcers and 
supenisors into the store orgaDisation alonpith an approach of adap.tabi-
lity at each stage, understanding the problems and poiDts of view of tbe 
m ..... facturers and at the same time ensuring tluality. The Cpmmittee hope 
thelle concepts will take a concrete form aDd the staffing pattern will be given 
in a plaased manoer a sbape worthy of an enterprise like Railways. 

3.13 The Committee are of the considered view that a conscious and 
integrated approach towards subjects like market research, value engineering 
product valuation, and vendor development is wanting in the existing condi-
tions in Railway purchases Such an approach, if adopted, would necessarily 
result in considerable economies and comfortable availability of materials 
for Railway usa2C. Tbe Committee on Inventory Control and Railway 
RefOl1Ds Committee are understood to have .110' sug.gested action o.n these 
lines. The Committee recommend that suitable steps may be takeD to bring 
about this approach. 

D. Standardisation 

3.14lt has been stated. in a non-official memonlndum, that: 

,. 

"An analysis of unified items stocked on the Railways reveals 
that 78% arc stocked only on one Railway Production Unit 
indicating lack of standardisation. As against 102998 unified items 
Railways (ll'e having 32161 non-unified items which is very high. 
A very urgent review on all Railway basis of the lists of unified 
and non-unified items may be taken to analyse the reasons for 
lack of more common items and uniformity amongst the Railway 
and take necessa.ry remedial measures so that stocking of items 
is streamlined and properly controlled!' 

In this conneetion the Chair man, Railway Board stated during evidence 
that the. process of standardisation and reviews towards that end were a 
continuous process. While on 1.4.74, the number of items on the Railways 
was of the order 4.13 lukhs. Out of these, there were 135,159 items of 
cOJDmon use purchased by the R;:ilways and out of these 102,998 had been 
standardised so far. He added that "the percentage of unified items though 
quite .substantia'/. however, requires to be further improved." He added 
further that this was an. ongoing process and Railways are regularly con-
verting non-standard items to standard items. There was no interval fixed 
for review and RailwaY$ were expected to do this regularly. Due to various', 



t'C!Mons, the inventory control cells on the Railways had not been able to 
function as actively as b!fore and as s\lch the monitoring of various inven-
tory control activities had becomes less than desired. This was essentially. 
of CO\lrse, due to insufficient creation of posts. The staff of the Inventory 
control Cell being diverted for other activities like purchase/depots, stores 
keeping required in connection with operation of new assets. However. the 
RRC had strongly recommended that the Inventory Control Cells should be . . 
revived not only in their original form but also be upgraded. Th.is re-
commendation. he stated, was under examination of the Board. An action 
was expected to be taken shortly on this. 

3.15 There has uDdoubtedly been some progress In the matter o~ stan-
dardisatioo in Railways. The number of items ba. been reduced frolll ".13 
laths oa 1 .... 74 to 2.87 lakhs on 1.4.8". Out of the" there were 135,159 
Items of common use purchased by Railways out of which IOl,998 are st~ted 
to have been standardised. The Committee note with concern that there has 
been slowing down in the process resulting from lack of proper monitoring 
and diversion of staft' from inventory control cells for other functions. 
Inventory Control Cells have. beeR rendered ineft'ectlve. There are still 
32161 non unified items which is quite high a number. Standardisation being 
the key factor towards achieving cost control aod better inventory maDace-
ment, the Committee recommend that this should be pursued with renewed 
YiIOUf. 

E. Value Analysis 

3.16 The following suggestions were P\lt forward with. a view to reduc-
ing costs in purchases: 

0) Development of substitutes by the application of techniques 
such as 'value analysis' may lead to significant cost reductions 
in purchases. This will also facilitate the development of 
alternative sources for Railway materials. 

(ij) It would be advantageous for the Railways to compile a lilt 
of their major suppliers and, as a sYlOtematic proced\lre, secure 
their Annual Report and Accoullts for study. This may lead 
to the identification of firms charging high monopoly prices 
for Railway products and the taking of appropriate steps, jf 
necessary. through the concerned Ministries for securinl 
reasonaablo prices. 

The Chairman, Railway Board observed in this connection: 

.. As far as suuestions are concerned. these are very well taken 
care of and tb.cy·_~ill be very useful to the railway. It is very 



l'Qr~ect that,~t m,ay lead to a $iap'ifican.tcQst (~ucti09d.n par. 
,chases. . \ Similarly with regard to o~hersuQcstions., ,w.e.arc 

: i }l~~~i,lJiefforts; in this direction. The Ministry ~ 4qC.i4eQto 
,;, fWlllaUy organls,e~>scheme to that end. We ha'1c intr~ a 

. ~o~.rs" in t~~ v"lueanalysis in our, Slaff College at .B~r,?~a; and 
, we ~re.puttjna:~hro¥~ ,officers in the course. W~, h~vC;~d . 
t,~ producliQO ,\engi~eers to take ,up supstitute items .. "w~,~t 

, th",tin 9,o~r'se ott,ipt~ this :~il1 be d'911C. This. ts q':lite ~Q~on 
in prjv~tc" industryespeciallya~ro~d and in the majoI"p\lblic 
sector undertakings We wiU ,follow this up." ' , 

3.1.7 r.;rh~,C.Dl8ri&tee ~re ,of the viewtbatefl'orts atdevelopillent of 
.• Hlitutes. b,. applicatioa o(teclmiquesof 'ulue an,alysi.'.aIrea4J JIl'Yape 

~ :.II!::l .... ~~,I'.e .... , ,Of;JHlblit. undertakings ~adprivate sector if ..... ...".,. 
">'~'" •• U".y,'pvch.Hi,"qI~ lead to"coHiderabie r.e4uctlOll~a)pri .. . 

F.. Off !..oa4ing some items to Trade 

3·11, .. It h:sbecd stated, in a memorandum. that: 

.'.'With rupidinduitrialization the position of aYailability,of stort 
indiFnously, has improved. . This calls for a review ,of,iMms 
manufactured in Railway workshops and if advantageout:from 
financid point of vi!=w. suc~ items may be off-loaded to trade to 
the maximum extent possible thus improving their availability 

.,}~qUf.i.n~ i,nve,9.tQries, ,of both raw 'lIl~teda1 <+nd 1ifi8h~ ~roduct 
and re1easing shop. capacity for maintena,nce apd sep.~r,:, work." 

. ,It,AaJ ,been add~<l that: 

"A tOt~1 rev.iew has JO be taken in vj~'Y of the, phasing out of 
the old stt:lCk.sby, ,talUpg into a<;CQUQt the ~P4c;rnisation of tilt 
workshops and the industrialisation of the country that has taken 
place in the country. We should reat'ly use that upacity for 
repair and maintenance-not for manufacture of spares. To the 
extent that we cannot obtain spares' from the industry, we !lhoul4 
keep those items for the manufacture. But, the rest of the items 
for -caB safely be off-loaded. A total review.is called for." 

The Chairman. Railway Board stated durina evidence in this connectiOJl 
that: 

"It is a fact that the indiJCnous production of stores due to rapid 
'ind~stria~j~atjoD has improved. . We are . constanOy also review-
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in, our pc..sition and Iteeinl to it that sucb of those items which 
do Dot require JDlWlutacftlre by standard machines and are Dot 
~pe_tically required ~ultOtily as safety items in the Railways, 
~~;.D,". manufaetur.cdb.cr.e. 'We are, trying to off-load it as far as 
Ro!l.$ible. In ot,hec words it is only items. which require specia-
~ed machines..sQJD~hing like steel rods or sper.ial types of 
D)achiDes or those whif,:h~re I statutQrily required to be manufac-
tured. ~ safety .items, .a,r.e done by. specialised high industries. 
Xl) uSCJsing our, requirements we itake special care in all these 
area.'! lI:Pd not ~reatip'g capacity ~n the lines in which we were 

01" doing A:arlier than when the industri(ls were not so well developed . 
. " :ThiJ!gs~like nut-bolts and ~rivets. etc. which we used to manufac-
. ture in.Jhe worlc,hqps, .we Jtave shopped manufacturing those and 
. we are.buying,frohl thctiDdus~ry. Sirqilar.iY, any other item which 
co~eUo our mind',and OD a. review ,by the ,Workshop Committee 

, uncter the Pr~uctiQn Bogjneer, we are off-lpading that." 

3.19 Witb r.ld iadustri.aliutton ,he in~ileaoul iodustry is becollliac 
.. ~,.ue~incly.;~.,abl.e or ~"k~g.«l.q 0( a .. umber: of Jtems bejng manuractured ,'8 ,,,,,,,,1" !or~ops, 1t~s tbe- ~Dt'Dtionpr ... e Railway MiDistry tbat 

tbe,r are.: '!-cpa"alltly reviewi .. ~~.. petlition IregardiDg .~fI'-""diDg to tbe 
~Jae~o.!i .iPdusflY the,,, ~a~ure of luch, or the items ~bich do DOt 

~~i .. ~Dpfaeture by s~Ddaal ~cbiDe5 or are Dot ,tatJttorilf requlred te 
~.,,!pu~ChJre4 by thost; .r~bop5.as sarety. items. HowO,Mr, from tbe 

~ fSfID",e~ited::§tf :i4ems 10 e.ft'~adecl, it i would, be seep tbat tbe ,rolfea 10 

~, Ja~,~ilD:itod to only ~pJe)t~ms Ii~e. nuts, bolts and rh'ets etc. Tile 
.. ~. ~QJIlIIltt.e .... mend ,thav ~etJl.U .. y Mblistry should have tbe .... tter 

examined ia its totality 10 as to see ir ~me more ite .. s ..-Id be pa .. ed .. 
te tbe iDdastry profitably so tbat tbe ca,.eiti~ 8Q,.rele.~ caD be used I.r 
•• Iate.uce .1Id repalri. 

ClNlit,a 23. 1905 (Saka) 

Nsw DELHI: 
April 12, 1984 

BAN" LAL. 
Chaifw". 

Estimates Committee. 
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LIST OF AUTHORISED AGENTS FOR THE SALE OF 
LOK SABHA SECRETARIAT PUBLICATIONS 

S1. No. Name of Agent 

BIHAR 

1. Mis Crown Book Depot. Upper 
Bazar, Ranchi (Bihar). 

GU1ARAT 

2. The New Order Book Company, 
Ellis Bridge. Ahmedabad·6. 

MADHYA PRADESH 

3. Modern Book House, Shiv Vilas 
Palace, Indore City. 

MAHARASHTRA 

4. Mis Sunderdas Gian Chand. 
601, Girgaum Road. Near 
PI incess Street. Bombay-2. 

5. The International Book Service. 
Decan Gymkhana. Poona-4. 

6. The Current Book House. 
Maruti Lane, Raghunath Dadaji 
Street, Bombay-I. 

7. Mis Usha Book Depot. 
Law Book Seller and Publishers. 
Agents Govt. Publications, 
585. Chira Bazar, Khan House. 
Bombay-2. 

8. M & 1 Services, Publishers. 
Representative Accounts & Law 
Book Seller. Mohan Kunj, 
Ground Floor. 68, lyotiba Fuele 
Road. Nalgaum-Dadar, 
Bombay-14. 

9. Subscribers Subscription Services 
India, 21, Raghunath Dadaji St.. 
2nd Floor, Bombay-I. 

S1. No. Name of Agent 

TAMIL NADU 
10. The Manager. M.M. Subscription 

Agencies. No.2, 1st Lay Out 
Sivananda Colony. Coimbatore-
641012. 

UTTAR PRADESH 
11. Law Publishers, Sardar Patel 

Marg, P.B. No. 77, Allahabad. 
U.P. 

WEST BENGAL 

12. Mrs. Manimala, Buys and Sells, 
128. Bow Bazar Street. 
Calcutta-12. 

DELHI 
13. Jain Book Agency. Connaught 

Place, New Delhi. 
14. 1.M. Jain & Brother, Mori Gate. 

Delhi. 
15. Oxford Book & Stationery Co., 

Scindia House, Connaught Place, 
New Delhi-I. 

16. Bookwell, 4, Sant Nirankari 
Colony. Kingsway Camp, Delhi-9 

17. The Central News Agency. 
23/90. Connaught Place, 
New Delhi. 

18. Mis Rajendra Book Agency. 
IV-D/59, IV-D/50, Lajpat N'lgar 
Old Double Storey. 
New Delhi-I 10024 

19. Mis Ashoka Book Agency. 
BH-82. Poorvi Shalimar Bagh, 
Delhi-l 10033. 

20. Venus Enterprises, B-2/85. 
Phase-H. Ashok Vihar, Delhi. 
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